
IN , THE central AORINI STR aTIUE TRIBUNAL

principal bench

NEU DELHI

O^A. No, 1970/97 jOp
New Delhi this the 11th day of Septemberj 1997

Hon*ble Smt,Lakshmi Suaminathan, Planter (3)

Shri_Afflal Kanti Kanjilal
son of late Lalit Mohan Kanjilal
a retired Central Gowt,pensioner,
resident of Ganguli Bag an Govt,
quarter, Kiat No,T°7, Block No»16
Calcutta and on behalf of all other
Central Govt,pensioners,

(None for the applicant ) ***

Us,

1, Union of India service through
S^retary, ̂Ministry of Finance,
Dapsrtment of Expenditure,
Govt.of India, N®u Qelhi-I

2, Secretary, Ministry of Personnel/
Public Grievance and Pension,
Department of Pension and Pensioners
Uelfare, Lok Nayak Bhauan, Khan Plarket,
N 0u ,0 el hi-3

(None for the respondents ) "'' Respondents

ORDER (oral)

(Hon'ble SmteLakshmi Suaminathan, Member (3)

None for the applicant. I have seen the letter

of the applicant dated 13,8,97 seeking decision on this

application on merits on the basis of the grounds put fortn

in the application and uith the request that the same may

be communicated to him. at Calcutta,

2, Ths main relief claimed by the applicant in this

Case is that the respondenl^ should be dirocted to extend

the benefit of granting H,R,a, to all the Central Govt,

Pensicnars at the same rat^ uith interest, as admissible

to the serving employeas on the day of retireraanfc of an

individual pensioner and to extend the benefit, of tins to

time revision made in the matter of granting to

the serving employees also to ths pensioners on the

Same rate.

On perusal of the application, it appears to be

an application in the nature of public litigation and also
/C



involves policy matters of the Govt, to decide pLym^nt of
H.R.A, a© claimed by the applicant^ and. Cannot^ therefor e,

be taken in the context of a service grievance yhich is

to be dealt with by the Central Administrative Tribunal#

4, In the facts and circumstances of the case,

I find that this 0,A. is not maintainable under the

provision of the Administrative Tribunals Act and the

same is accordingly dismissed at the admission stage#

(Srat.Lakshmi Suaminathan )

Member (3)


